? g ., BLL NO._ﬂ_.OWL' 2011

THE MINISTERS OF THE GOVERNMENT OF NATIONAL CAPITAL- . - b

¥ IERRITORY OF DELHI (SALARIES AND ALLOWANCES) |~ '
... (AMENDMENT) BILL, 2011 S

..-‘ﬂ"lA = - 1’ s ;

further. to amend the Ministers of the Government of -NaﬁonaJ’ECapita'i
Territory of Delhi.(Salaries and Allowances) Act, 1994 i 5

.. BE it enacted by the;ugishg;vewéaembw of the Naﬁbnaicéq;inhi N
}‘eﬁ'ntory of Delhi in the: Sixty-second Year, of .the, Republic dt’.-lgxdia as -
follows:-" - AR Lo e T

* . 1. short tite wnd commencement. - (1) ‘This A% may be
called -the Ministers of the¢ Government of National Capital Territory of
‘ Delhi (Salaries and Allowances) (Amendment) Act, 2011, - A
: - (2) - Itshall come into force on ;such dat: as the Licutenant -
-Governor may, by notification in the officia} Gazette, appoint- \ L
o .. Amendment of sootion 3. - In the’ Mnistersof the.
. Government - of ‘National Capital Territory: of  Delhi . (Salaries and: ..
] , _ Allowances)* Act, 1994 (Delhi Act 8 of 1995)‘,(her§in'afte}' réferred: to a3
1 /1 ‘theprinpipalAct"),insmtions'» Fie S g ' ¥ g R
. \dyini sub-section (1}, for the word ge?, the word “twenty” shall
. ! " substituted; . B - & g at,

%
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(¢) in sub-section (2), fof the words “five hundred”, th words-“one. .

et il

© ) in sub-section 3), for the word “cight”,

. .sgbsﬁmted;"' e o 5o
@ in <ub-section (4) for the. words

shall be substituted; B

ethirtyfive®, the word “Bfty”

. () the proviso shall be omitted. e »

¢ 5 .

S . 3. Amendment of section 5.~ In the principal ‘Act. i sectior: 5, -
4 . for the words ‘teti"‘t‘hdﬁééﬂd‘,‘--.the'wqrdé “twenty 'thousgnd" shall be
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e - x al e
e .
b =
b ¥ «




4. - amendment of section 6. - In the principal Act, in section -

6, in.sub-section (4), for the words “one thousand” the wiids “two
thousand® shall be substitated. | . . | C
i ¥ Tohes

Faag ' L

5, Sutgutitutio'n of new section for n"éacuon ;8.‘ - In‘_thefpri.r‘."tdp‘lal ‘
Act, for section 8, the following section shall be substituted, ngmely: -
: ‘ ; e |

«g. Medical faoilities. ~ A Mizister and meinbers of *

his family shall be entitled to free medical treatment and or
reimbursement and free accommodation for the Minister and ~ -

" members of his family, in hospitals run by the Governmient.., | . "

and all other panel or referral hospitals cmpanelled:-or.".
declared. as'such bythe.Govemment.inaocbrdance withithe -~ |".
. Medical .Attendance Rules and . the Delhi Government |

'Employees Health:Scheme as amended from time to time.on " .

priority basis as available “to Group ‘A’ officers of the tighest -
gt'adeoftlchWern;nent:' o anm . i

.. ‘Provided thata compulsory monthly contribution shall -

7" be levied from cvery Minister at the same rate as would be
payable by a Group-A. officer of the highest grade ofythe
Government and such contribution shall be recoverable from

" the Monthly Salaty Bill of the Minister. T S
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For quite some time past pers:stent demand has been made by Members of -
Leglslatwe Assembly of NCT of Delhi (M.LAs) for increasing theu' salaries, allowances '
pension and other ﬁclhtxes on the ground tha.t the salanes, allowances, etc, beu.,; paid to .
them at present are grossly madequate and that dué to inflation and lugh cost of hvmg in
. Dethi they have been facing great financial hardshxp in the performance of thenj funct:ons .

. a8 elected representatives of the people of ‘Delhi. "Demand is also made by‘them for'

enhancmg penslon and prmndmg family ' pension, medlcal facilities and travelmg

. facilities to Ex-Members of the Legislative Assémbly of; NCT of De:lh! Ex-m mbers of

-the Metropolitan Council of Delhi have also represcnted for i mcreasmg t.hen' pe sion and
prov:dmg family pens:on and medical and traveling facilities to them at par thh these
bcnefzts as payable to the Ex-Members of the Legslatrve Assembly of NCT of dellu '

2. - Takingi into cons:derauon the pressure ofdem.md Both in and out of the House of
“the. ‘Legislative Assembly, a Moubn moved by tbe Hoq'ble Clnef‘ M‘mhter for
examination of facllmes bemg g:ven to MLAs in the nmghbounng S;ates was passed
unammoust and a ‘House Committee under-the Chairmanship of Shri Kamr Karan E
Singh, MLA was constituted by Hon’ble Spealmr of the Assembly for this purposa The ‘
+House Committee after dehberahng on the i issues has been made recommendations for
mcreasmg the salaries and allowances, etc. of MLAs by adoptmg the features of ﬂ:cﬂmes ‘ N
and allowances etc. of the Goa and Punjab Assemblies, 'I‘he Committee ﬁxrther

rccommended for increasing ﬁhc pension and prqwdmg modwul and traveling m.:,gmes to,

Ex-MLAs .and aluo mcrewng the’ p@nmomof the ExMcmbm of  the ersmhlle-‘
Metropolitan Council -of Delhi ‘and Members of erstwhile Dolhl State Leg:slatwe
Assembly and providing medical andtravelmg facilities tothem sz

3 Tho salaries and a.llowanoes, etc. of the Mxmstcrs ofNCT ufDelhl are’ also
requlred to be mcmsed asa consequence to increase m the salarm, allowanccs, pens:on ‘

etc of the MLA.

)

4. The instant pmposal has been mltmted to amend the Ministes ofGovmﬂnent of_".
" National Capital Territory of Delhl (Snlarles and Aﬂowances) Act, 1994. It is proposed
_-that the sa.ianes, allowances aid other facilities may beincreased or pmvnded in respect ;
oanusters of the Govt. of NCT of Dellu as under:-". ; ‘ i i

Nais = : Y



b

‘j;"
;
b

S

“1.Re.35000 “on’

* trave]

[ S.No. [ Item lExisting Proposed  T¢- -
R I3. P Yl F [
1 | Salary - Rs. 10000 ) pm - | Rs. 20,000/~ p.m.
|2 ! Daily Allowance | Rs.500 per day d"mg Rs.1000 per day during
7 of .| the whole of his term the whole of histerm ' |-
3. .Constituency Allowance. | Rs.8000/- pm Rs.18000/-pm | .
4. Travelling Facilities [ Reimbursément of actual | Reimbursement | o]
| expenditure - - annually | actyal cxpindimre
upto' a  maximum -~ of | anviually . ipty a2 |

maximum of RsllSO 000 (7, -

" - | within India for self and | on travel " withif *lndm? ;

| members of the family - | for self and members of

é ; LT S the family - " /] .
Residence of Minister’ " [Rent  free ~ furnished | Rent  free ished |-

"1 by the Government. ..

pm as' Compensatory
Allowance if residential

| facility is not-ayailed by,

Minister or not “provided’

residence - or Rs.10000

| by the Government,

residence or. R§ 0000

pm as satory

Allowance if resndmtial

facility is not availed by
Minister or not provided

Conveyance

| Free use of a Motor"'-,Ca.r

with  services of ' a
Chauffeur and petrol for

of 700 ltrs.per month. In

case of use of his own
motor ‘car is opted, will
be entitled to conveyance
allowance of Rs 1000 per
month. :

the car upto & ‘maximum |

Free use of a Mptor Car | .

with - services of ‘a
Chauffeur and petrol for
the car. upto amaxlmum
of 700 ltrs; per month.
In case of use of his own

motor car is opted, will"| -

be entitled to

conveyance ' allowance | -

PR

of Rs. 2000/-per month, | : . -~

[ Medical Faifities

“|'Free " of

“charge
accommodation in:

| hospitals maintained by
}.Govt.... for,

members of family ‘and
medical treatment as per
Medical ©  Attendance

4 Rules and DGEHS ‘as

applicable’ to Group-A
officers  of the
Government. -,

self. and|

officers of the. highest

Free. medical treafment -
.and/or  ‘reimbursement |-
and free accommodation |-

in all ‘hospitals run by

the Government and all '
other panel or rcfcn-al,-" y
hospitals ersnanelled or | -
declared as such by the] - °

Governmient: in
accol‘dance _ with . the’
‘1 Medical ~ Attendance.

Rules and the®DGEHS.|

as'amended from timé to e

time on priority basi¢:as
available to Group-A

| grade of ithe’ |
- Government,  provided |
e that - a compulsory | - .-
b mon!h‘y contribution | -
5 i : Y shal! lewed from |, -+’
- R E T
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. ’ (' '
every Mimster at the

. | recovernbs fmm “the |
.| monthly - bill of] .
- [ the Minister, * ",

'same rate as would be
payable by a’ Group-A N
officer of the highest|

grade.of. thE Govmmcﬁ
which . - shall

e e

3 To lmplemcnt the above proposals, neccssary amendments arg- tci:[hiré& in
sections 3, 5, and 6 and subsntutmn of new section for sectmn 8 ‘in the Minister. of !
Government of National Capml Territory of Delhi (Salaries and Allowanccs) Act, 1994

g, TheB!llseekstogchzmthcafcmsmd objectives. .
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FINANCIAL MEMORANDUM
Al VMIEMORANDUM

For the implementation of the proposals contained in the Ministers of the vaemment

of National Capital Territory of Delhi (Salaries and Allowances) (Amendment) Bill, 201 i
there will be an estimated additional annual recurring expenditure of Rs, 60.?0 lakh from the
Consolidated Fund of the National Capital Territory of Delhi.
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MEMORANDUM REGARDING DELGATED LEG]SLAT]OL

The Ministers of Legislative Assembly of the National Capital Terri;tory of Delhi
(Salaries and Allowances) (Amendment) Bill, 2011 does not seek to con‘fegv power of

legislation on any subordinate functionaries.
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